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Periodical Cheeks refirdinf Funds 
Disbursed in the Treasury of Central 

Excis* Collectorate, Delhi

4266. SHRI MOHAN LA L  PIPIL: 
W ill the Minister of FINANCE be 
pleased to refer to the reply given to 
Unstarred Question No. 6486 on the 
5th August, 1977 rgarding em bezzle-
ment of funds in the Treasury o f Cen* 
tral Excise Collectorate, Delhi and 
state;

(a ) w hether the arr.ount o f Rs.
18,321.00 w hich rem ained to be ad-
justed  as on the 29th July, 1977 in the 
case relating to the em bezzlem ent o f 
"funds in the treasury o f  the Central 
E xcise Collectorate, Delhi, has since 
been reconciled and if .so, the details 
thereof;

(b ) w hether the funds disbursed to 
various parties are subjected ^  any 
periodical checks; if so, the ram e and 
designation o f the officers w ho were 
responsible for carrying out such 
checks and the circumstances under 
w hich  the disbursements in question 
remained unreconciled; and

(c )  whether any responsibility for 
lapse has been placed on any senior 
officer o f  the Collectorate. if so. with 
w hat results?

TH E MINISTER OF STATE IN 
TH E  M IN ISTRY OF FINANCE 
(SH R I SATISH  A G R A W A L ): (a )

‘T h e  shortage o f  cash rem aining to be

adjusted as on 29th Ju ly  1977 w hich  
was reported as Rs. 18,321.00 earlier, 
has undergone a slight change due to  
certain adjustments. The actual shor-
tage o f  cash on 29th July 1977 has 
been w orked out to Rs. 18,300.73. Out 
o f  this amount, Rs. 224D.70 has been 
realised upto 12th Decem ber, 1977. 
The balance that remains to be 
adjusted, is Rs. 16,086.03.

(b )  Funds disbursed advances to 
various officers o f the Department 
w ere not subjected to periodical 
checks because the advance slips 
w ere kept by the Cashier him self and 
he did not bring them to the notice o f 
the drawing and disbursing officer 
till he wa ordered to hand over 
charge of the post in April, 1977. 
There were four Chief Accounts Offi-
cers during the period April 1971 to 
October. 1977 who functioned a? draw -
ing and disbursing officers.

The -'nvestigations conducted 
by the Chief Controller of Accounts, 
reveal that the Cashier himself and 
in collaboration with other? was res-
ponsible for m isappropriation /em -
bezzlement nf the funds. It also ap-
pears that the draw ing and disburs-
ing officers w ere lax in the matter o f  
carrying out periodical checks re -
quired to be conducted u n der the 
rules. W hether the responsibility for  
the lapses lies with any senior officer 
in the Collectorate, can be determ ined 
on ly  after a full scale investigation 
is conducted by the Central Bureau 
o f  Investigtion.
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